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 Inaporr  pouicy  ron  Newsprint  ror
 1987-68.

 The  Minister  of  Information  and
 Broadcasting  (Shri  K.  K.  Shah):  I
 beg  to  lay  on  the  Table  a  copy  of
 the  Public  notice  dated  the  6th  April,
 1967,  regarding  Import  policy  for
 Newsprint  for  the  year  1967-68  in
 respect  of  newspapers  and  periodicals.
 [Placed  in  Library  See  Ne.  LT-252/
 67].

 Devt:  DevELOopMENT  AUTHORITY
 (Comorirree  MEETINGS)  RrGuta-

 TIONS.

 The  Minister  of  Works,  Housing  and
 Supply  (Shri  Jaganath  Rao):  I  beg
 to  lay  on  the  Table  a  copy  of  the
 Delhi  Development  Authority  (Com-
 mittee  Meetings)  Regulations,  1966,
 published  in  Notification  No.  8.0.
 36i9  in  Gazette  of  India  dated  the
 3rd  December,  1966,  under  section  58
 ०  the  Delhi  Development  Act,  1987.
 {Placed  in  Library.  See  No,  LT=253/
 67}.

 NOTIFICATIONS  UNDER  CENTRAL  Excrses
 AND  Sat  Act,  ETC.

 The  Minister  of  State  in  the  Minis-
 try  of  Finance  (Shri  K.  C.  Pant):  !
 beg  to  lay  on  the  Table—

 (l)  A  copy  each  of  the  following
 Notifications  under  section  59
 of  the  Customs  Act,  4962  and
 section  38  of  the  Central  Ex-
 cises  and  Salt  Act,  1944:—

 44)  The  Customs  and  Central
 Excise  Duties  Export  Draw-
 back  (General)  Eighteenth
 Amendment  Rules,  ‘1967,
 published  in  Notification
 No.  GS.R.  443  in  Gazette
 of  India  dated  the  ist  April,
 1967.

 (ii)  The  Customs  and  Central
 Excise  Duties  Export  Draw-
 back  (General)  Nineteenth
 Amendment  Rules,  1967,
 published  in  Notifleation
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 (iii)

 (iv)

 (v)

 (vi)

 (vii)
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 No.  G.S.R.  444  in  Gaastte  of
 India  dated  the  Tst  April,
 1987.

 The  Customs  ang  Central
 Excise  Duties  Export
 Drawhack  (General)  Twen-
 tieth  Amendment  Rules,
 1967,  published  in  Notifica-
 tion  No.  G.S.R.  445  in  Gazet-
 te  of  India  dated  the  ist
 April,  1967.

 The  Customs  and  Central
 Excises  Duties  |  है... उ
 Drawback  (General)  Twen-
 ty-first  Amendment  Rules,
 ‘1967,  published  in  Notifica-
 tion  No.  G.S.R.  446  in  Gaz-
 ette  of  India  dateq  the  Ist
 April,  ‘1967.

 The  Customs  and  Central
 Excise  Duties  Export  Draw-
 back  (General)  Twenty-
 second  Amendment  Rules,
 ‘1967,  published  in  Notifica-
 tion  No.  G.S.R.  447  in  Gaz-
 ette  of  India  dateg  the  ist
 April,  1967.

 The  Customs  and  Central
 Excise  Duties  Export  Draw-
 back  (General)  Twenty-
 third  Amendment  Rules,
 1987,  published  in  Notifica-
 tion  No.  G.S.R.  448  in  Gaz-
 ette  of  India  dated  the  ist
 April,  1967.

 G.S.R.  449  published  in  Gaz-
 ette  of  India  dated  the  Ist
 April,  1967,  containing  cor-
 rigendum  to  G.S.R,  i0  pub-
 lished  in  Gazette  of  India
 dateqg  the  28th  January,
 ‘1087,  [Placed  in  Library.
 See  No.  LT-254/67}.

 (2)  ै  copy  each  of  the  following
 Notifications  under  section  59
 of  the  Customs  Act,  962:—

 i)  G.S.R.  395  published  jn  Gaz-
 ette  of  India  dated  the  25th
 March,  ‘1967.
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 (४)  G.BR,  Ne.  450  published  in
 Gazette  of  India  dated  the
 ist  April,  ‘1967.

 Gii)  GS.R.  45l  published  in
 Gazette  of  Indig  dated  the
 ist  April,  1967,

 Gv)  G.S.R.  452  published  in
 Gazette  of  India  dated  the
 lst  April,  19867.

 (v)  G.S.R.  453  published  in
 Gazette  of  India  dated  the
 ist  April,  1967,

 स)  G.S.R.  463  pubhshed  in
 Gazette  of  India  dated  the
 30th  March,  1967.
 [Piaced  wn  Library  See
 No  LT-255/67)

 ANNUAL  REPORT  OF  THE  Oxt  AND  NaTU-
 RAL  GAs  COMMISSION  FOR  THE  YEAR

 1965-66,  TC.

 Shri  K.  C  Pant:  On  behalf  of  Shr
 Raghu  Ramaiah,  I  beg  to  lay  on  the
 Table—  mk  7

 a)  A  copy  of  the  Annual  Report
 of  the  Oil  and  Natural  Gas
 Commission  for  the  year
 ‘1965-66,  under  sub-section  (3)
 of  section  23  of  the  On]  and
 Natural  Gas  Commission  Act,

 1950,  [Placed  ४४  Library,  See
 No.  LT256/67}.

 (2)  (1)  &  copy  of  the  Annual
 Report  of  the  Hindustan  Anti-
 biotics  Limited,  Pimpri,  for
 the  year  ‘1965-66,  along  with
 the  Audited  Accounts  and  the
 comments  of  the  Comptroller
 and  Auditor  Genera]  there-
 on,  under  sub-section  a  of
 section  89A  of  the  Companies
 Act,  1986.

 (ii)  Review  by  the  Government
 on  the  working  of  the  above
 Company.

 [Placed  in  ILsbrary  See
 No.  LYP-257/67}.

 (3)  (i)  A  copy  of  the  Annual  Re-
 port  of  the  Indian  Oil  Cor-
 poration  Limited,  Bombay,  for

 the  year  1965-66,  along  with
 the  Audited  Accounts  and  the
 comments  of  the  Comptroller
 and  Auditor  General  thereon,
 under  sub-section  (l)  of  sec-
 tion  69A  of  the  Compani
 Act,  1956.

 (qu)  Review  by  the  Government

 (4)

 On  the  working  of  the  above
 Corporation.
 [Placed  iw  Litbrery  See
 No.  LT-258/67}

 (’)  A  copy  of  the  Annual  Re-
 port  of  the  Engineers  India
 Lrmited,  New  Delhi,  fo,  the
 year  1965-66  along  with  the
 Audited  Accounts  and  the
 comments  of  the  Comptroller
 and  Audited  General  thereon,
 under  sub-section  ay  of  sec-
 tion  8798  of  the  Companies
 Act,  ‘1956

 a)  Review  by  the  Government

 (5)

 on  the  working  of  the  above
 Company.
 {Placed  in  Library;  See
 No  LT-259/67)
 )  A  copy  of  the  Annual

 Report  of  the  Pyrite;  and
 Chemicals  Development  Com-
 pany  Limited,  for  the  year
 ‘1965-66  along  with  the  Audit-
 ed  Accounts  and  the  comments
 of  the  Comptroller  and  Audi-
 tor  General  thereon.  under
 sub-section  QQ)  of  section
 6l9A  of  the  Companies  Act,
 1956.

 (ay  Review  by  the  Government
 on  the  working  of  the
 above  Company
 [Placed  tn  Libary  See
 No  LT-260/67}

 (6)  A  copy  of  Certrfied  Accounts
 of  the  Oil  and  Natural  Gas
 Commission  for  the  year
 ‘1965-66  together  with  the
 Audit  Report  thereon,  under
 sub-section  (4)  of  section  22
 of  the  जा  and  Natural  Gas
 Commussion  Act,  ‘1959.
 (Placed  wn  Library  See  No.
 LT-26i/67)


